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MINISTRY OF CHEMICALS AND FERTILIZERS 

(Department of Chemicals and Petrochemicals) 

NOTIFICATION 

New Delhi, the 12th March, 2014 

S.O. 745(E).—In exercise of the powers conferred by clause (ba) of sub-section (2) of section 56 read 

with sub-section (I) of section 9 of the Chemical Weapons Convention Act, 2000 (34 of 2000), the Central 
Government hereby makes the following rules, namely :- 

1. Short title and commencement.- (1) These rules may be called the Chemical Weapons Convention 
(Criteria for Appointment as Enforcement Officer) Rules, 2014. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. Criteria for appointment as enforcement officer. – For appointment as enforcement officer, the person 

shall – 

(a) be a Gazetted officer of the Central Government, or an officer of equivalent rank of the National 
Authority for the Chemical Weapons Convention established under sub-section (1) of section 6 of 
the Chemical Weapons Convention Act, 2000; 

(b) possess the minimum qualification of Master of Science or equivalent in any branch of Chemistry, 
or Bachelor of Technology or equivalent in Chemical Engineering from a recognised University or 

Institute. 
[F. No. C-I. 40018/24/2010-Ch.1] 
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